
Crl Revn P. No. 2 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
20.03.2015 
 

 Mr BK Biswa, learned counsel, appears for the 

petitioner. 

 Mr S Sen Gupta, learned GA, represents the 

respondents. 

 Learned counsel for petitioner Shri KC Gautam is 

said to be indisposed.  On a request made on his behalf by 

Mr BK Biswa, learned counsel, for adjournment, let this 

matter be listed on 08.04.2015. 

 

  

  

       CHIEF JUSTICE 
        
 

 

dev 

 
 



Crl Revn Petn No. 9 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
20.03.2015 
 

 Ms T Yangkyi, learned counsel, appears for the 

petitioner. 

 Ms R Dutta, learned counsel, represents the 

respondent. 

 Learned counsel for respondent Ms R Dutta makes a 

mention on behalf of Mr K Paul, learned counsel on record, 

for adjournment on the ground that the latter is on 

sanctioned leave.  List on 10.04.2015. 

 

  

  

       CHIEF JUSTICE 
             
 

 

dev 

 
 



CR(P) No. 27 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
20.03.2015 
 

 Ms R Dutta, learned counsel, appears for the 

petitioner. 

 Mr CH Mawlong, learned counsel, represents the 

respondents. 

 Learned counsel for petitioner Ms R Dutta makes a 

mention on behalf of Mr K Paul, learned counsel on record, 

for adjournment on the ground that the latter is on 

sanctioned leave.  List on 10.04.2015. 

 

  

  

       CHIEF JUSTICE 
        
 

 

dev 

 
 



CR(P) No. 48 of 2013 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
20.03.2015 
 

 Ms R Dutta, learned counsel, appears for the 

petitioner. 

 Ms A Thangkhiew, learned counsel, represents the 

respondent. 

 Learned counsel for petitioner Ms R Dutta makes a 

mention on behalf of Mr K Paul, learned counsel on record, 

for adjournment on the ground that the latter is on 

sanctioned leave.  List on 10.04.2015. 

 

  

  

       CHIEF JUSTICE 
        
 

 

dev 

 
 



CR(P) No. 56 of 2013 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
20.03.2015 
 

 Ms R Dutta, learned counsel, appears for the 

petitioner. 

 Ms A Thangkhiew, learned counsel, represents the 

respondent. 

 Learned counsel for petitioner Ms R Dutta makes a 

mention on behalf of Mr K Paul, learned counsel on record, 

for adjournment on the ground that the latter is on 

sanctioned leave.  List on 10.04.2015. 

 

  

  

       CHIEF JUSTICE 
        
 

 

dev 

 
 



          CRL.REV.P.No. 1 of 2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. S.Sen, learned Advocate, appears for the petitioner.  

 No one appears for the respondents.  

 In the interest of justice, the matter is adjourned. Interim 

protection, if any, shall continue till the next date of listing.  

List on 10-04-2015. 

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



          CRL.REV.P.No. 19 of 2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. M.A.Islam, learned Advocate, appears for the 

petitioner.  

 Mr. BK Deb Roy, learned Advocate, represents the 

respondent.  

 Learned counsel for the respondent states that he has 

received instructions to appear in the matter and file 

vakalatnama and affidavit. As per request for adjournment, let 

this matter be listed after 2(two) weeks on 10-04-2015.  

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



                   CRP. No. 1 of 2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. L.Khyriem, learned Advocate, appears for the 

petitioner.  

 Mr. K.Agarwal, learned Sr. Advocate, represents the 

respondent No. 2.  

 Ms. H.Khyriem, learned Advocate, represents the 

proforma respondent. 

 Learned counsel for the petitioner prays for and is 

granted 2(two) weeks’ time to file rejoinder. List on 10-04-2015.  

 

 

                     CHIEF JUSTICE  

 

S.Rynjah 

 

 



                    CRP.No. 17 of 2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. H.L.Shangreiso, learned Advocate, appears for the 

petitioner.  

 Mr. B.M.R.Chyne, learned Advocate, represents 

respondent No.1.  

 Ms. H.Khyriem, learned Advocate, represents 

respondents No. 6 and 7.  

 Ms. H.Khyriem, learned counsel, appearing on behalf of 

Ms. P.S.Nongbri, learned counsel on record, prays for 2(two) 

weeks’ time to file counter affidavit. Learned counsel for other 

side has no objection to the adjournment being granted.  

 List on 10-04-2015.   

 

 

                       CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



          CRP.No. 19 of 2013 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. K.Khan, learned Advocate, appears for the 

petitioners.  

 Mr. G.S.Massar, learned Sr. Advocate, assisted by Mr. 

R.Kharsyad, learned Advocate, represents the respondents. 

 Learned counsel for the parties pray for and are granted 

2(two) weeks’ time to inspect the records of the Trial Court 

available in the registry as per the High Court Rules.  List on 

10-04-2015.  

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



                    CRP.No. 19 of 2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. M.F.Qureshi, learned Advocate, appears for the 

petitioner.  

 Mr. G.S.Massar, learned Sr. Advocate, assisted by Mr. 

R.Kharsyad, learned Advocate, represents the respondent.  

 I have heard learned counsel for the parties at length. 

The main impediment in adjudication of title suit pending 

before lower court appears to have arisen from a composite 

prayer namely to decide the title of parties over the suit 

property and to seek eviction of encroachers who are non-

tribals from the premises in question. The second prayer 

appears to be unrelated to dispute regarding question of title 

between two tribals. Besides, since the tenants/encroachers 

are said to be non-tribals therefore the tribal court would have 

no jurisdiction to decide the matter. Thus, learned counsel for 

the petitioner prays for and is granted 2(two) weeks’ time to 

seek instructions regarding deletion of second prayer, so that 

the proceedings before the tribal court on merit regarding the 

title and ownership of the property, do not become invalid.  

 List on 10-04-2015.  

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 



          CRP.No. 32 of 2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. S.Thapa, learned Advocate, appears for the 

petitioner.  

 Mr. K.P.Bhattacharjee, learned Advocate, represents the 

respondent.  

 Mr. K.P.Bhattacharjee, learned counsel, enters 

appearance on behalf of the respondent today itself.  He thus 

prays for and is granted 2(two) weeks’ time to seek instructions 

and file affidavit, if any.  

 List on 10-04-2015.  

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



                     CRP.No. 2 of 2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. S.Thapa, learned Advocate, appears for the 

petitioner.  

 Mr. S.Sen Gupta, learned GA, represents the respondent 

No.2.  

 As per office report, acknowledgement card has not been 

received. List after one week with further service report. Interim 

protection, if any, shall continue till the next date of listing.  

 List on 27-03-2015.  

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



          CRP.No. 3 of 2015 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Ms. A.Sinha, learned Advocate, appears for the 

petitioner. 

 Mr. K.Barua, learned Advocate, represents the 

respondents. 

 Learned counsel for the respondents prays for and is 

granted one week’s time to file show-cause. List on 27-03-

2015.  

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



          CRP.No. 15 of 2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. B.K.Deb Roy, learned Advocate, appears for the 

petitioner. 

 Mr. B.Bhattacharjee, learned Advocate, represents the 

respondents.  

 Written submissions required to be submitted by learned 

counsel for the parties have been exchanged. Copy of the 

written submission which was handed over to learned counsel 

for the petitioner today contains a number of citations. Thus, 

learned counsel for the petitioner prays for and is granted time 

till Friday to go through citations and prepare his arguments.  

 List on 27-03-2015.  

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



                    CRP.No. 30 of 2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 Mr. S.Thapa, learned Advocate, appears for the 

petitioner. 

 Mr. B.Bhattacharjee, learned Advocate, represents the 

respondents.  

 Learned counsel for the petitioner states that he is not 

ready with the brief, and thus prays for one week’s time to 

argue the matter. Learned counsel for the respondents does not 

have any objection to the adjournment being granted.  

 List on 27-03-2015. 

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 

 



          CRL.REV.P.No. 18 of 2014 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE  

 

20-03-2015 

 

 No one appears for the petitioner nor even a request for 

adjournment is made on his behalf for adjournment.  

 Mr. S.Dey, learned Advocate, represents the respondent.  

 The matter is dismissed in default and for want of 

prosecution.  

 

 

                      CHIEF JUSTICE  

 

S.Rynjah 

 

 

 


